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[Prof. Madhu Dandavmfce] 13.12 hra.
MR. DEPUTY SPEAKER: What­

ever tlie hnTt, Members have stated PAPERS LAID ON THE TABLE 
here—I have very great respect for Gujarat Gov®wim*wt Ordebb VNIWR

-aXL of you—whatever you say, good, Gujarat Vacant Lands in urban arxas
bad or indifferent, it is my painful and (Prohibition or Alienation) Act and
pleasant duty to look into. PAPERs Companies Act

PROF. MADHU DANDAVATE: Let 
it be your pleasant duty Sir.

(^TT) : 
f t*  TOTr
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?rr& snr *rm  ̂miff ^rf^' i

SHRI TARUN GOGOI (Jorhat): I
want to make a submission----

MR. DEPUTY-SPEAKER: On this 
'question, nothing more; I have closed 
it  Now papers to be laid on the 
Table.

THE MINISTER OF WORKS AND 
HOUSING CSHRI BHOLA PAJSWAN 
SHASTRI: I beg to lay on the
Table—

(i) (a) A copy each of the follow­
ing Gujarat Government Orders 
under sub-section (4) of section 7 of 
the Gujarat Vacant Lands in Urban 
Areas (Prohibition of Alienation) 
Act* 1972, read with cause (c) (ii) 
of the Proclamation dated the 9th 

February, 1974 issued by the Presi­
dent in relation to the State of 
Gujarat:—
(1) Order No. VCT-2873/121641-V 

dated the 12th February, 1974 in the 
case of Samparan Cooperative Housing 
Society (Proposed) Rajkot.

(2) Order No. VCT-2473/97986-V 
dated the 2nd November, 1973 in the 
case of Manilal Park Cooperative 
Housing Society, Kapadvani District 
Kaira.

(3) Order No. VCT.1473/101929-V 
dated the 3rd November, 1973 in the 
case of Sabarmati Harijan Ashram 
Trust, Ahmedabad.

(4) Order No. VCT-2373/ 106528-V 
dated the 3rd November, 1973 in the 
case of Dudheshwar Cooperative Hous­
ing Society Limited, Junagadh.

(5) Order No. VCT-1473/79265-V 
dated the 12th November, 1973 in the 
case of Jagmalbhai Hadhabhai Desai 
and others.

(Q) Order No. VCT-1473/979095-V 
dated the 12th November 3973 in the 
case of Bai Lasu W/o Gandaji Penaji-

(7) Order No. VCT-m3/92004-V
dated the 13th November. 397$ in the 
case of Punjabhai Dabyabhai Patat-
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(8) Order No. VCT-8173/95903-V 
dated tbe 17th November, 1973 in the 
case of Yamuna Cooperative Housing 
Society limited.

(9) Order No. VCT-3173/73666-V 
dated the 17th November, 1973 in the 
case of Himatlal D. Dave.

(10) Order No. VCT-2473/109490-V 
dated tbe 17th November, 1973 in the 
case of Bai Narmada Amritlal Barot.

(11) Order No. VCT-2473/87831-V 
dated the 17th November, 1973 in the 
case of Shantilal H. Patsrl.

(12) Order No. VCT-1773/103441/V 
dated the 17th November, 1973 in the 
case «f Sudip Cooperative Housing 
Society Baroda.

(«M) Order No. VCT-1773/83460-V 
dated the 17th November, 1973 in the 
case of Amrapali Cooperative Housing 
Society Limited, Baroda.

(14) Order No. VCT-2873/63570-V 
dated 17th November, 1973 in the 
case ef Habari R’atna Jasa.

(15) Order No. VCT-1773/87633-V 
dated the 19th November, 1973 in the 
case of Khushalbhai Ranchhodbhai.

(16) Order No. VCT-2873/229-V 
dated the 19th November, 1973 in the 
fase of Santramji Bhagwandasji.

07) Order No. VCT-1773/97206-V
dated the 20th November, 1973 in the 
'ase ot Shankarbhai Raghunathji.

(18) Order No. VCT-1773/67424-V
ĉ ted the 20th November 1973 in the 
âse of Babubhai alias Ramanabhai 

Mahijibhai Barot.

(19) Order No. VCT-1473/93296-V
dated the 20th November, 1973 in the 
c ase of Nabhibhai R. Mansuri of 
Dholka.

(20) Order No. VCT-1673/50Q48-V
«ated the 20th November, 1973 in the 
^ Se* f ^••OHJdajra Co-operative Hous-S Society, Palanpur.

(21) Order No. VCT-2873/98591-V 
dated the 21st December, 1973 in the 
case of Pumachandra Nagindas and 
Sukumar Nagindas.

(22) Order No. VCT-1072/117780-V 
dated the 21st November, 1973 in the 
case of Kalidas Motibhai Patel.

(23) Order No. VCT-1773/88061-V 
dated the 19th November, 1973 in the 
case of Lodge Teryl Lith.

(24) Order No. VCT-1773/97203-V 
dated the 21st November 1973 in the 
case of Abhesang Ummarbhai Shekh.

(25) Order No. VCT-1472/785104-V 
dated the 3rd December, 1973 in tbe 
case of Patheya Cooperative Housing 
Society Limited, Ahmedabad.

(20) Order No. VCT-1472/160335-V 
dated the 3rd December, 1973 in the 
case of Vrindavan Vihar Flats Co­
operative Housing Society Limited, 
Ahmedabad.

(27) Order No. VCT-1473/75122-V 
dated the 4th December, 1973 in the 
case of Nanalal P. Patel of AhmecUbad.

(28) Order No. VCT-3073/69818-V 
dated the 5th December 1973 in the 
case of Durabhabhai Naranbhai.

(29) Order No. VCT-3073/91923-V 
dated the 5th December, 1973 in the 
case of Duelabhbhai Naranbhai.

(30) Order No. VCT-3073/77199-V 
dated the 5th December, 1973 in the 
case of Shakti Vijay Cooperative Hous­
ing Society Limited, Surat.

(31) Order No. VCT-1473/67618-V 
dated the 7th December. 1973 in the 
case of Tripad Co-operative Housing 
Society Limited (Proposed) Ahmeda­
bad.

(32) Order No. VCT-1873/Conf 
4588-V dated the 10th December, 1973 
in the case of Sakhubha Vibhaji.

(33) Order No. VCT-3073/97777-V 
dated the 10th December. 1973 in the 
case of Gopalbhai B. Ahlr.
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(34) Order No. VCT-30T3/S55H-V 

dated the 10th December 1973 in the 
case of Shnmati Aminabibi.

(35) Order No. VCT-3073,855I2-V 
dated the 11th December, 1973 in the 
case of Prabhubhai Ranachhodbhai 
Desai.

(36) Order No. VCT-3Q73 '36518-V 
dated the llth December, 1973 in the 
case of Shrimati Tarunikaben S. Jadav

(37) Order No. VCT-J073/63572-V 
dated the 14th December. 1973 in the 
case of Adarsh Society, Surat.

(38) Order No. VCT-147S/15260-V 
dated the 17th December, 1973 in the 
case of Kanubhai P. Shah.

Cm Order No VCT-1873/5091-V
dated the 10th December, 1973 »n the 
case of Takhta Sinhji Mahajan Sana­
torium of Bhavnagar.

(40) Order No. VCT-1473 85912-V 
dated the 17th December. 1973 in the 
case of Harihar Cooperative Housing 
Society Limited Ahmedabad.

(41) Order No VCT-3074/5421-V
dated the 12th February, 1974 in the 
case of Shnmati Maniben, WD/o
Lallubhai Morarbhai.

(42) Order No. VCT-473/115368-V
dated the 13th February, 1974 in the 
case of Ajitbhai N. Fojdar.

(43) Order No. VCT-1673/89468-V 
dated the 19th February, 1974 in the 
case of Karsanbhai Becharbhai.

(44) Ordftr No. VCT-3072/162164-V 
dated the 31st July, 1973 m the case of 
Darpan Cooperative Housing Society 
limited, Surat.

C45) Order No. VCT-1773/36431-V 
dated the 4th August, 1973 in the case 
of Amrita Cooperative Housing Society 
Limited (Proposed) Ni2ampura, Baroda.

(46) Order No. VCT-3073/73128-V 
dated the 20th August, 1973 in the case 
of Vishawakarma Trust, Nanavata 
Nanupura. Surat.

(47) Order No. VCT-1773/111702-V 
dated the 28th November, 1973 in ffce 
case of Vijay VaUabh Shatabdi Smarak 
Trust Baroda.

(*48) Order No. VCT-3073/60556-V
dated the 28th November, 1973 in the 
case of Raichandbhal Gulabbhai Par- 
mar.

(49) Order No. VCT-1773/3674-V
dated the 2nd December, 1973 in the 
case of Alembicnagar Cooperative 
Housing Society Limited Baroda.

(50) Order No. VCT-3073/3343-B
dated the 10th December, 1973 in the 
case of Pravinchandra Chhaganlal and 
others.

(51) Order No. VCT-1473/97972-V 
dated the 18th December, 1973 in the 
case of Natubhai Khodabhai and 
others.

(52) Order No. VCT-1473/82439-V
dated the 1st January, 1974 in the case 
of Jay Shiv Shakti Cooperative Hous­
ing Society Limited, Ahmedabad.

(53) Order dated t2te 30th Novem­
ber 1973 m the case of Ishwarlal Ke~ 
shavlal.

(54) Order dated the 18th December, 
1973 in the case of Gondal Taluka 
Kharid Vachan Sangh Gondal.

(55) Order dated the 18th December,
1973 in the case of Oil Cake Industries, 
Dhoraji.

f56) Order dated the 18th Decem­
ber, 1973 in the case of Ambica 0*1 
Cake Industry, Dhoraji.

(57) Order dated the 21st February,
1974 in the case of Paras Ceramies 
Dhamalpur.

(58) Order No. TNC/VCT-SR-U? 
dated the 26th November, 1973 in the 
case of Unique Industries, Nadiad.

(59) Order No. TNC/VST-SR-^ 
dated the 1st December, 1973 I*?' 
case of Parikha Chemicals,
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(61) Order Na TNC/VCT-SB-100—
U2>dated the 16th December, 1073 in 
the case at Power Build Private limi­
ted, Vtdyanagar. '

(62) Order No. TNC/VCT-SR-09 
100, 101/Ws. 645 dated the 8th Feb­
ruary, 1074 in the case of P. K. Patel 
and Co.

(63) Order No. TNCAVCT-SR-134 
dated the 16th February, 1974 In the 
case o£ Vallahh Glass Works, Vallabh 
Vidyanagar.

(64) Order No. TNC/VCT-SR-135 
dated the 16th February, 1974 in the 
case of Deepak Tobacco Company, 
Anand.

(65) Order No.VCT/10-73 dated the 
5th February 1974 m the case of In- 
venta Steel Private Limited (Propos­
ed), Jamnagar.

(66) Order No. R.C. 6038 dated the 
10th January, 1974 in the case of Atlas 
Export Industries, Junagadh

(67) Order No. CH/VCT/Rg-2/73 
dated the 2nd April, 1073 in the case 
of Dharampur Cement Products.

(68) Order No. CH/VCT/R«. 14/73 
dated the 10th October, 1973 in the 
case of Sardesai Brothers Limited, 
Bilimora.

(69) Order No. CH/VCT/Ws. 2383/73 
dated the 10th November, 1973 in the 
case of Giriraj Exhibitors Private 
Limited.

(70) Order No. LND/N/VL/WS/ 
1419 dated the 15th November 1978 in 
the case of SJidhpur Taluka Handmade 
Paper Consumers Cooperative Society.

(71) Order No. LND/NWS/35/73 
date« tbe 12th February, 1974 to the 
case of Kasturbhai Chimanlal SanghvL

(72) Order No. LND/N/WS/4W 
dated the 12th February, 1974 fat ti*  
f'ase of Parmar Bone MW, Meheana.

(73) Order Nd Btomnl/iV<2T/6563 
dated the jrd November, ms to tbe 
case of rtttee Proteins tod Wvmtdmb 
ted, Bharuch.

(74) Order No. Bhumi/VCT/8238 
dated the 14th November, 1073 to the 
cate at gfcH Sarvodays Market 
Broach.

(75) Order No. Bhumi/VCT/8408 
dated th« 28th November, 1073 in the 
case of Village Service Centre, Brooch.

(76) Order No. Bhumi/VCT/8497 
dated the 28th November, 1073 in the 
case of Shree Champakial V. Shah, 
Promoter, K. C. Chemicals Industry, 
Bharuch.

(77) Order No. LND/VCT/8500 
dated the 28th November 1073 in tbe 
case of Shn C. S. Sh?th Partner, 
Ambar Paints Industries, Broach.

(78) Order No. Bhumi/VCT/8499 
dated the 8th December, 1073 in the 
case of Shri M. R. Kakad, Partner, 
Bhavis Plastic Industry Limited, 
Broach.

(79) Order No. Bhumi/VCT/10128 
dated the 28th December, 1073 in the 
case of Netwarsing K. Solanki, 
Managing Director, Gujarat Cables 
and Enamelled Products Private Limi­
ted, Ankleshwar.

(80) Order No. Bhumi/VCT/WS. 88 
dated the 11th January, 1074 in the 
case of Shri Abdul Aziz MatUwala.

(81) Order No. Bhumi/VCT/333 
dated the 22nd January, 1074 to the 
case of Dhansukhlal Chunllal Ariwala, 
Partner, the Balaji Chemical Indus­
tries Bharuch.

(82) Older No. VCT/SR-*8/73 dated 
the 23rd November, 1973 to the case 
of Karamchand Premchand Private 
Limited, Baroda.

(83) Order Nfc’TOT/Sfcao/TS dated 
24th November, 19f3 fa f t ic w

of WbrUwfp Pttvate limited, Baroda.
(14) Order No. VC1VSIWB/Ta dated 

the tSnTNovwsfter, 1073 in the case 
of fltrabhai CBentfeals JMvete Limit, 
ed.
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(85) Order Na y C fr /» 9 /7 *  dated 

tile 1st December, 1078 in Hie case of 
Baroda Cooperative Industrial Estate 
Limited of Baroda.

(66) Order No. VCT/6R-6/73 dated 
the 1st December 1973 la the c aae of 
Federation Social Welfare Trust, 
Baroda.

(87) Order No. VCT/SR-52/73 dated 
the lit December, 1973 in the case of 
Satyadev Chemicals Private Limited* 
Baroda.

(88) Order No. VCT/SE-46/73 dated 
the 8th December, 1973 in the case ot 
Kril Standard Products Private Limit­
ed.

(89) Order No. VCT/SK-32/73 dated 
the 11th January, 1974 in the case of 
Mohanlal Hiralal Shah.

(90) Order No. VCT-30-73 dated the 
18th January, 1974 in the case of 
Alembic Chemicals Works, Baroda.

(91) Order Na VCT/41/73 dated the 
18th January, 1974 in the case of Glri- 
shbhai Magenbbai Mitra.

(92) Order No. VCT-SR-61 73 dated 
the 22nd January, 1973 in the case of 
Indulal Yajnik Memorial Trust, 
Baroda.

(93) Order No. LND/WS/7064 dated 
the 15th November, 1973 In the case 
of Dutta Fertiliser Company, Godhra.

(94) Order No. LND/WS/264 dated 
the 17th January, 1074 in the case of 
Gujarat Wooden Art Industries, 
Dobad.

(95) Order No. CH/LND/VCT/21/74 
dated the 30% January, 1974 in the 
case at AmreU District Purchase and 
Sales Union Limited, AmreU.

f96) Order No. VCT/SB/283/73
dated the 17th November, 197S in th*| 
c m  Nand Industrial Coopera­
tive Society.

(97) Order No- VCX/SR-284/73 dated 
the 17th November, 1973 In the esses of 
Anand Industrial Cooperative Society.

(98) Order No. VCT/SR/282/72 
dated the 29th November, 1973 in the 
case of Parmanand Industrial Co­
operative Socity.

(99) Order No. VCT/jST/50/72 dated 
the 27th November,' 1973 in the case 
of Ganesh Industrial Cooperative Ser­
vices Society, Limited, Surat

(100) Order No. VCT/SR/233/73 
dated the 29th November, 1973 in the 
case of Manilal Nagindas Vakawala.

(101) Order Na VCT/SR/267/268/73 
dated the 13th December, 1973 in the 
case of Chalthan Division Sugar Indus­
trial Cooperative Society Limited.

(102) Order No. VCT/SR/131/73 
dated the 13th December, 1973 in the 
case of Laiitaben Navnltlal Hathiwala.

(105) Order No. VC^/SR/57, 58/73 
dated the 13th December 1973 in the 
case of Champaklal Zinabhai Praja- 
pati.

(104) Order No. VCT/SR/197/73 
dated the 7th February. 1974 in the 
case of K. J. Vakhaiia and Company

(105) Order No. VCT/SR/314 dated 
the 14th February, 1974 m the case of 
Sadhana Vidya Bhavan Cooperative 
Housing Socity Limited.

(b) A statement (Hindi and English 
versions  ̂ showing (i) reasons for delnv 
in laying the above Orders, and (ii) for 
not laying the Hindi versions thereof 
[Placed in Library. See No. LT-B898/ 
741.

(ii) A copy each of the following 
papers (Hindi and Englirii versions) 
under sub-section Cl) of section 619A 
of the Companies Act, 1969:-*

H) (a) Bfeview by His Govern­
ment on the woxfctag of His Sous- 
ing said Urban Dsvtfepmsftt Cor- 
poration Limited, mm W ¥  *>' 
ilie year 1972-73.
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(b) Annual Report of the Hous­
ing and tXrban Development Cor­
poration Limited, New Delhi, for 
tbe year 1072*73 along with the 
Audited Accounts and the com­
ments of the Comptroller and 
Auditor General thereon.

[Placed in Library. See No. LT-6694/
741- r  * t "

(2) (a) Review by the Govern­
ment on the working of the Natio­
nal Buildng Construction Corpo­
ration limited. New Delhi, for 

ihe year 1972-73.

(b) Annual Report of the Na­
tional Buildings Construction Cor­
poration Limited New Delhi, for 
the year 1972-73 along with the 
Audited Accounts and the com­
ments of the Comptroller and 
Auditor General thereon.

fPUued in Library. See No. LT-6695/ 
741

(3) (a) Review by the Govern­
ment on ~th<* working of the Hin­
dustan Housing Factory Limited, 
New Delhi, for the year 1972-73

(b) Annual Report ot the Hin­
dustan Housing Factory Limited, 
New Delhi, for the year 1972-73 
along with the Audited Accounts 
and the comments of the Comptrol­
ler and Auditor General thereon.

IP laced in Library. See No TL-6696/ 
74] *

Fertiliser (Movement Control) (Se­
cond Amendment) order

THE MINISTER OF STATE JN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE). 
I beg to lay on the Table a copy of 
the Fertiliser (Movement Control) 
(Second Amendment) Order 1974 
(Hindi and English versions) publi­
shed in Notification $ 0. G.&R. 145 
(E) in Gazette of India, d«t*J the 
27th March, under sub-jection
(B) of section & of the Essenti*! Com­

modities Act, 1955 IPlaced in Lib­
rary. See No. LT-6697/74].
Annual Accounts and Audit Report 
of Bombay Port Trust for 1972-73

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI PRANAB KU­
MAR MUKHERJEE): I beg to lay on 
the Table a copy of the Annual Ac­
counts (Hindi and English versions) of 
the Bombay Port Trust for the year 
1972-73 and the Audit Report thereon. 
\Placed in Library. See No. LT-8698/ 
74]

13.15 hrs.
PUBLIC ACCOUNTS COMMITTEE

Hundred and sixteenth Report

SHRI JYOTIRMOY BOSU (Diamond 
ooui) I beg lo present the Hund­

red and sixteenth Report of the Pub­
lic Accounts Committee on Chapter III 
of the Report of the Comptroller and 
Auihtoi General of India for the year 
1971-72, Union Government (Civil), 

Revenue Receipts, Volume I, Indirect 
Taxes—Sales-Tax Receipts of the 
Union territory of Delhi.

COMMITTEE ON GOVERNMENT 
ASSURANCES
Eighth Report

SHRI R. BALAKRISHNA PILLAI 
(Mavelikara): I beg to present the
Eighth Report of the Committee on 
Government Assurances.

13.16 hrs
MATTER UNDER RULE 377

Reported se/Ctr or several patients m 
A Kanpur SkpSul due *®o Spumous 

GLtroosa INJECTIONS
SHRI S. M. BANERJEJE: .(Kanpur): 

,Mr. peputy-Spe&ker Sir, ,you must 
gMper that, 
trai Hospital 
ff taking the


